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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATIBENCH 	 - 

Original Application No.287 of 1998 

Date of decision: This the 9th day of November 1999 

The Hon'ble Mr Justice D.N. Baruah, Vice-Chairman 

The Hon'ble Mr G.L. Sanglyine, Administrative Member 

Shri Pradip KumarDutta, 
Working as Telephone Operator, 
Pachighat Telephone Exchange 	 Applicant 

By Advocates Mr B.K; Sharina, Mr S. Sarma 
and Mr D.K. Sarmah. 

- versus - 

The Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Communication, 	S  
Department of Telecommunication, 
New Delhi. 
The Chief General Manager, 
N.E. Telecom Circle, 
Shillong. 
TheTélecom District Manager, 
Arunachal Pradesh, 
Itanagar. 	 S 	 S  ......Respondents 

By Advocate Mr B.C. Pathak, Addi. C.G.S.C. 

OR D E R 

BARUAH.J. (v.C.) 

	

• 	 The applicant has approached this Tribunal seeking 

direction to the respondents to send him for training for 

promotion to the post of Phone Inspector. In spite of 

repeated representations the applicant has not been sent 

	

• 	for the said training. Hence the present application. 

The respondents haveentered appearance and filed 

written statement. 

We have heard Mr S. 'Sarma, 1earnedcounsel forthe 

applicant and Mr B.C. Pathak, learned Addi. C.G.S.C. appear- 




